
ITEM NO.17                  COURT NO.3                  SECTION XIV

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Transfer Petition (Civil) Nos. 2239-2260/2023

INSOLVENCY AND BANKRUPTCY BOARD OF INDIA           Petitioner(s)

                                VERSUS

RAKESH WADHWA & ANR. ETC.                          Respondent(s)

(FOR  ADMISSION  and  IA  No.177794/2023-EX-PARTE  STAY  and  IA
No.177796/2023-PERMISSION TO FILE LENGTHY LIST OF DATES)
 
Date : 11-09-2023 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE SANJIV KHANNA
         HON'BLE MR. JUSTICE S.V.N. BHATTI

For Petitioner(s)
Ms. Madhavi Divan, ASG

                   Mr. Vikas Mehta, AOR
Ms. Rashi Rampal, Adv.
Mr. Shubham Saigal, Adv.
Mr. Apoorv Khatri, Adv.
Ms. Tanwangi Shukla, Adv.

                   
For Respondent(s)
                    

         UPON hearing the counsel the Court made the following
                             O R D E R

Issue notice returnable in the month of January 2024.

Notice will be served by all modes, including dasti.

In  the  meanwhile,  respective  proceedings  before  the  High

Court(s) shall continue and pleadings will be completed.

(DEEPAK GUGLANI)                                (R.S. NARAYANAN)
   AR-cum-PS                               ASSISTANT REGISTRAR
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